No.F. 26(55) Nyay / 2015 part IV

GOVERNMENT OF RAJASTHAN
LAW & LEGAL AFFAIRS DEPARTMENT

Dated 12.03.2024

ORDER

Pursuant to the Judgement dated 04.01.2024, passed by the Hon’ble
Supreme Court of India in Writ Petition (Civil) No. 643/2015, All India Judges
Association vs Union of India on the recommendations of Second National
Judicial Pay Commission (SNJPC) relating to the revision of pay, pension and
allowances to the Judicial Officers, and pursuant to Cabinet Order No.
17/2024 dated 11.03.2024, the Governor of Rajasthan is pleased to issue
following orders:-

1. House Building Advance (HBA):-

(i)

(ii)

HBA shall be made available to judicial officers in terms of the
House Building Advance Rules, 2017; and

HBA shall be available to judicial officers also for the purchase
of a ready built house from private individuals subject to such
safeguards as may be prescribed by the State Government in
consultation with Rajasthan High Court.

2.  Children Education Allowance (CEA):-

The Children Education Allowance shall be available to the judicial
officers at the following rates:-

(a)

(b)

(c)

(d)

(e)

Rs 2,250 per month as CEA and Rs 6,750 per month as hostel
subsidy for two children up to Class 12;

For children with special needs, the relmbursement would be
at double the rate stated in (a);

When the DA increases by 50%, the allowances and subsidy
shall be increased by 25%;

The rights of officers who are already receiving this benefit will
not be adversely affected by the recommendation; and

This allowance shall be available w.e.f. 01.04.2019.
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3.  City Compensatory Allowance (CCA):-
CCA shall be discontinued w.e.f. 1%t March, 2024.

4. Concurrent Charges Allowance:-
In partial modification of order No. F.11(3)Nyay/2002, dated

08.09.2005 of this Department, the following order is made:-

1.

The concurrent charge allowance shall be available maximum
at the rate of 10% of the minimum of the scale of the
additional post held beyond a period of ten working days.

No upward revision in the percentage of the Concurrent Charge
allowance.

High Court shall decide the Concurrent Charge allowance to be
available to the Officer within the ceiling of 10% on the basis of
the number of days worked, the quantum of judicial work
turned out and the administrative work handled.

The criterion laid down by FNJPC be dispensed with and there
shall not be any insistence on the performance of ‘appreciable
judicial work’ of the Court concerned.

5. Dearness Allowance:-

Dearness Allowance shall be paid at the rate fixed by the Central

Government.

6. Earned Leave Encashment:-

In continuation and partial modification of order No. F. 11(3)

Nyay/2002, dated 08.08.2005 issued by this Department, the following

order is made:-

1.

2.

No enhancement in the maximum limit of 300 days leave
encashment at the time of retirement.

A judicial officer shall be entitled to encash:-
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(a) 10 days earned leave while availing LTC subject to
maximum 60 days — 10 earned leave at a time up to six
occasions during the entire service.

A judicial officer shall be entitled to encash 10 days
earned leave for each LTC availed by him from the
existing block year of 2015-2019 and onwards except the
extended LTC availed after 01.01.2016.

(b) 30 daysin a block of two years.

(c) S.No.(a) and (b) shall be in addition to the right of the
Judicial Officers to encash up to 300 days EL at the time
of retirement.

3. In case of officers who have retired and while granting leave
encashment at the time of retirement, the leave encashment
availed during service stand adjusted, shall be paid the amount of
the so adjusted earned leave, at the time of retirement, within a
period of three months from the date of acceptance of the report.

Higher Qualification Allowance:-
In partial modification of order No. F.11(3} Judl/2002, dated

07.05.2003 issued by this Department, the following order is made:-

1. The Judicial Officers shall be granted three advance
increments for acquiring higher qualification i.e. post;
graduation in law and one more advance increment if he
acquires Doctorate in Law.

2. The advance increments once granted for post-graduation
degree or Doctorate in law shall not be granted again if, in
future, the officer acquires post graduate or Doctorate degree
in any other subject.

3. The advance increments shall be available to the -officer who
had acquired the post-graduation degree or Doctorate either
before recruitment or at any time subsequent thereto while
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4. The advance increments shall be granted from the date of

initial recruitment, if the officer has already acquired the
- post-graduation degree or Doctorate and from the date of

acquiring the post-graduation or Doctorate degree, if

acquired afterjoihing the service. |

5. The advance increments shall be available to the officers if
the higher qualification has been acquired through regular
studies as well as distant learning programmes.

6. The advance increment shall be available when the Officer is
promoted from Civil Judge to Senior Civil Judge and from
Senior Civil Judge to District Judge cadre also at ACP stage.

7. The advance increments shall be available in the District
Judge Cadre from District Judge (Entry Level) to District Judge
(Selection Grade) and from District Judge (Selection Grade) to
District Judge (Super Time Scale).

8. The advance increments for all practical purposes shall be
part of salary and Dearness Allowance shall be available on
the same.

9. The discontinued benefit of advance increments for higher

educational qualification may be restored from 01.01.2016 in
accordance with SNJPC recommendations and pay shall be
revised accordingly without any notional benefit.

Hill Area/ Tough Location Allowance:-

1. Hill Area/Tough Location Allowance @Rs.5000/- per month
shall be paid to the Judicial Officers posted in hill areas/tough
locations.

2. Hill areas/Tough locations will be specified by the Rajasthan
High Court.

3. This allowance shall be available w.e.f. 01.01.2016.

Home Orderly/ Domestic Help Allowance:-

1. The Home-cum-office orderly allowance shall be available to
the serving Judicial officers at the following rates w.e.f. 01.01.2020 :-
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10.

(i)

(ii)

(iii)

2.

District Judges : minimum wages of one unskilled worker in
the State subject to minimum of Rs.10,000/- per month.
Senior Civil Judges and Civil Jud'ges : 60% of the minimum
wages of one unskilled worker in the State subject to
minimum of Rs.7,500/- per month.

The Home Orderly Allowance for serving Judicial Officers shall
stand increased by 5% on yearly basis from 01.01.2020.

In continuation and partial modification of order No. F.26(12)

Nyay/2009 dated 03.05.2010 issued by Department of Law and Legal
Affairs, Rajasthan Government, Domestic Help Allowance to the

pensioners and family pensioners shall be available at the following
rates from 01.01.2016:-

(a) (i) Pensioner : Rs.9,000/- per month.

(ii) Family pensioners : Rs.7,500/- per month.

(b) For pensioners and family pensioners this allowance shall

stand increased by 30% on completion of five years from
01.01.2016 that is, w.e.f. 01.01.2021, i.e. Rs 11700 and Rs
9750 respectively from 01.01.2021.

House Rent Allowance:-

HRA:-
In continuation and partial modification of order No. F.26(55)

Jud|/2015 dated 27.12.2022 issued by this Department, the following
order is made:- ~

(i) Judicial officers who are allotted official quarters for residence

shall not be entitled to HRA;

(i) Judicial officers residing in their own houses, including the

house of a parent or spouse, shall be entitled for the
recommended HRA with effect from 01.01.2016 after
obtaining permission from the High Court to reside in their
own house and judicial officers already residing in hired
accommodation will be entitled to the recommended HRA
with effect from 01.01.2020, subject to the actual rent paid
within the said ceiling;
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(iii) The Office of the Principal District Judge or equivalent shall
pay rent directly to the landlord, in such case, the officer is
not eligible to draw HRA; and

(iv) The SNJPC rates of HRA should be applicable to all Judicial
Officers as per the notification dated 07.07.2017 which was
issued after the 7" Central Pay Commission (CPC) by the
Central Government:-

Classification Rates of HRA/PM as
Of Cities percent of basic pay
X 24%
Y 16%
Z 8%

However, the minimum rates prescribed are 5400/-, 3600/-
and 1800/- respectively and the rate will be changed in
accordance with the change in Dearness Allowance in the

following terms:-

Classification

Rates of HRA/PM as When DA
Of Cities percent of basic pay Crosses
X 27% 25%
30% 50%
Y | 18% 25%
20% 50%
yA 9% 25%
10% 50%

The High Court is at liberty to upgrade and add the cities in

different classes.
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Furniture & Air Conditioner Allowance:-

In continuation and partial modification of order No.
F.11(03)Nyay/2002 dated 10.11.2015 issued by this Department, the
following order is made:-

1. Furniture grant of Rs.1.25 lakhs every five years shall be
provided to the Judicial Officer subject to production of proof of
purchasé. |

2. Household electrical appliances can also be purchased by
availing of the said grant.

3. The Officers having not less than two years of service shall also
be eligible for this allowance. '

4. The option to purchase the furniture being used by the officer .
at the depreciated rate shall be available at the time of fresh
grant or retirement.

5. Apart from the furniture grant, one air-conditioner shall be
provided at the residence of every Judicial Officer once in every
five years. Judicial Officer may purchase one Air Conditioner up
to Rs. 75,000/ every five years (block 2016-2020, 2021-2025 and
SO on). ,

6. The five yearly block period regarding Furniture Grant and Air-
Conditioner is re-determined as Calendar Year 2016-2020 and
so on.

7. The condition of retaining the furniture at depreciated value has
to be followed but this condition shall not apply for items
already purchased under existing grant and consumable articles.
Condition of retention at depreciated value. shall be applied
with prospective effect. The condition of retaining at
depreciated value shall not apply to the Air-Conditioner.

8. Furniture grant is admitted on five yearly block period. The First
block for Furniture Grant shall commence from 01.01.2016 up
to 31.12.2020 (Calendar years) and so on.

9. Furniture Grant issued during the block of 2015-2019 will be
adjusted against the first block of 2016-2020. If any judicial
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officer has received the second grant thereafter, the same shall
be adjusted against the second block of 2021-2025.

10. Arrears of Furniture Grant shall be admissible subject to the
stipulation that Judicial Officers will submit the proof of
utilisation and payment. '

11. " Any officer who had already purchased furniture and
reimbursed according to existing provisions, shall be reimbursed
the differential amount subject to following conditions:-

(i) he had already submitted the vouchers and receipts of
purchase of furniture; and

(ii) the maximum amount to be reimbursed shall not exceed
the limit of Rs. 1.25 lakhs or the actual amount paid,
whichever is less. |

11. Leave Travel Concession (LTC)/ Home Travel Concession
(HTC):-
In continuation and partial modification of order No. F.26(12)

Nyay/2009 dated 24.02.2011 issued by this Department, the following order
is made:-

(i) Encashment of 10 days earned leave while availing LTC (not HTC)
(subject to the maximum of 60 days) shall be available. The same
will be in addition to encashment of 300 days at the time of
retirement and 30 days in a block of two years.

(i) (a) The Judicial Officers shall be permitted to avail one LTC and one
HTC in a block of 3 years.

(b) As far as fresh recruits are concerned, the HTC shall be allowed
2 times in the first block of 3 years. However, the block of 3 years
will commence on completion of the period prescribed for
probation (not necessarily declared).

(iii) (a) The Judicial officers, irrespective of their rank, shall be allowed
to travel by air and the reimbursement shall be made subject to
the condition that the tickets have been purchased either directly
from the Airlines or from the agents authorized, namely, Ashoka
Travels, Balmer and Lawrie and IRCTC by the Central/State
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(iv)

(v)

(vi)

12.

India

Government subject to further addition or deletion of the
authorized agent by the Central/State Government.

(b) The other details such as class of travel, advance etc. shall be
governed by the respective Rules/Orders of the State.

The Judicial officers shall be allowed to carry forward LTC
anywhere in India beyond retirement for a period of one year.

The LTC/HTC facility shall not be available to the retired judicial
officers.

The Judicial officers shall not be required to avail of earned leave
only for LTC/HTC purpose and they may be permitted to avail of
casual leave as a prefix and suffix to the extent of two days.

Note:- Block Year for LTC/HTC will commence from 01/01/16 and
blocks of year will be redetermined accordingly as 2016-2018,
2019-2021, 2022-2024 and so on.

The block year 01/11/2015-31/10/2019 is redetermined as
01/01/16-31/12/2018 and similarly the block year 01/11/2019-
31/10/2023 is redetermined as 01/01/2019-31/12/2021 and so on.

The present block period for LTC/HTC shall exist only up to
31.12.2024.

Medical Allowance/ Medical Facilities:-

In compliance of the judgement of the Hon’ble Supreme Court of
in Writ Petition (Civil) No. 643/2015, All India Judges Association vs

Union of India dated 04.01.24, the following order is made:-

(i) Fixed medical allowance shall be payable at the rate of
Rs.3,000/- per month to the serving Judicial Officers, with effect
from 01.01.2016, instead of Rs 1000 as payable under Rule 8 of

‘ Rajasthan Judicial Officers (Medical Facilities) Rules, 2008;

(i)  Fixed medical allowance shall be payable at the rate of
Rs.4,000/- per month to the pensioners and family pensioners,
with effect from 01.01.2016, instead of Rs 1500 as payable to
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pensioners under Rule 8 of Rajasthan Judicial Officers (Medical
Facilities) Rules, 2008; ‘

(iii) The spouse or other dependents of Judicial Officers drawing
family pension shall also be eligible for medical facilities/ -
reimbursement at par with the pensioners of the judiciary; and

(iv) Other substantive recommendations of SNJPC regarding
Medical facilities and reimbursement of medical expenses are
also accepted but detailed orders/consequential amendments
in the said Rules of 2008 shall be issued/made subsequently.

13. Newspaper and Magazine Allowance :-

In continuation and partial modification of order No. F.11(3) Nyay/02
part, dated 08.09.2005 issued by this Department, the following order is
made:- - _

1. Reimbursement for newspaper and magazines shall be
Rs.1000/- per month for District Judges (two newspapers and
two magazines) and Rs.700/- per month for Senior Civil Judges
and Civil Judges (two newspapers and one magazine).

2. The reimbursement shall be on half yearly basis from January to
June and July to December, on the basis of self certification.

3. The allowance at the above mentioned rates shall be available
from 01.01.2020.

14. Robe Allowance:-

In continuation and partial modification of order No. F.26(12)
Nyay/2009 part, dated 24.02.2011 issued by this Department, the following
~ order is made:- ‘

(i) An allowance of Rs. 12,000 will be payable once in three years
with effect from 01.01.2016; and

(ii) The block period for Robe Allowance is re-determined as Calendar
year 2016-2018, 2019-2021, 2022-2024 and so on.

15. Special Pay for Administrative Work:-

1. Special Pay for Judicial officers doing administrative work shall
be payable to all the judicial officers at the following rate: :



(a) Principal District and Sessions Judges (Present/Previous):
Rs.7000/- per month;

(b) Other District Judges including | Additional District
Judges: Rs. 3500/- per month;

(c) District Judges presiding over Special Courts and
Tribunals having independent administrative
responsibilities: Rs.3500/- per month; and

(d) Senior Civil Judges and Civil Judges: |

Rs.2000/- per month.
2. The Special Pay shall be available w.e.f. 01.01.2019.

16. Sumptuary Allowance:-

In partial modification of order No. F.26(12) Nyay/2009 part, dated
03.05.2010 issued by this Department, the following order is made:-

1. The sumptuary allowance to the Judicial Officers shall be revised as
under w.e.f. 01.01.2016 :-

District Judges Rs. 7,800/- per month
Senior Civil Judges Rs. 5,800/- per month
Civil Judges Rs. 3,800/- per month

2. The following categories of Judicial Officers shall get Rs.1,000/-
(One thousand) per month more by virtue of their status or the
additional responsibilities they shoulder:-

* Principal District Judge in-charge of administration in the
Districts/Cities. _ _

* District Judges in Selection Grade and Super Time-scale.

* Director of Judicial Academy/Judicial Training Institute/Member
Secretary, State Legal Services Authority.

* Chief Judicial Magistrate/Chief Metropolitan Magistrate.

3. No sumptuary allowance shall be payable to retired Judicial

Officers.
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17.

Transfer Grant:-

In continuation and partial modification of order No. F.11(3)

 Nyay/2002, dated 05.07.2006 issued by this Department, the following
order is made:-

1.

On transfer, the composite transfer grant shall be equivalent to

one month’s basic pay.

If the transfer is to a place at a distance of 20 kilometers or less

or within the same city (if it involves actual change of residence),

the transfer grant shall be 1/3rd of the basic pay.

For the transportation of personal effects, the O.M.. dated

13.07.2017 (annexed as Appendix I) issued by the Department of

Expenditure, Government of India pursuant to the

recommendations of VII CPC shall apply.

In case of transportation by road, the admissible amount shall be

Rs.50/- per km. inclusive of labour charges for loading and

unloading or the actual whichever is lower. The said amount shall

be raised by 25% when the DA increases by 50%.

The recommendations will come into effect from 01.01.2016.

The Officers who have undergone transfer(s) after 01.01.2016

and their claims for transfer grant paid as per pre-revised pay

scales, shall be paid the differential amount on the basis of
“revised pay w.e.f. 01.01.2016. '

The amount already drawn as per existing provisions shall be
reduced from the revised amount.

This order is being issued in accordance with the concurrence of
the Finance Department vide |.D. No. 192400029 Dated 22.02.2024.

By Order of the Governor

%g')%w
(Gyan Prakash Gupta

Principal Secretary
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